
ELECTION COMMISSION OF INDIA
Nirvachan Sadan, Ashok Road, New Dellii-ll0 001

No 3/4/ECII LET/FUNC/JUD/SDRIVoU/2016 Dated: 17th May, 2017

To,

The Chief Electoral Officer of
all States & Union Territories

SUbject: -
The Conduct of Elections (Amendment) Rules, 2017-Amendment in Nomination

Forms 2A, 2B, 2C 2D, 2E and Affidavit in Form 26-reg.

Sir,

I am directed to state that Nomination Forms 2A, 2B, 2C 2D, 2E and Form 26 appended to

I the Conduct of Elections Rules, 1961 have been amended vide Gazette Notification S.O. 1133(E),

dated 7thApril, 2017 (copy enclosed). Vide this Notification Part IlIA of Nomination Forms 2A &

2B and Part IIA of Nomination Forms 2C, 2D & 2E have been amended. Further, in PART A of

FORM 26, the following amendment has been made: _

(a) For paragraph (3), the following paragraph shall be substituted, namely: _

"(3) My contact telephone number(s) is /are and my e-mailID (if any)

is and my social media................................. account(s) (if any) is/are

• /C'n /C"n "(i) ,11/••••••••••••••••••••••••••••• ,111/. ~......... •••••••••••••••••• •

(b) after paragraph (9), thefollowing paragraph shall be inserted, namely: _

"(9A) Details of source(s) of income:

(c) Self. .

(d) Spouse ',

The above amendment may kindly be conveyed to all Returning Officers including

Returning Officers for Rajya Sabha election and to the. Political Parties based in your state slUT

urgently.

Yours~lq,.fJtly,

(N.T.BH'MrA)
UNDERSECRETARY
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iITU rtc!:~ ~ ~ ~ ~ rn.nSctT ~ ? (~f<ltf) .
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(<r.) m .
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if."fu;r~. 3T'n: ~

~f?:olvr: ~ FnP1 mnr ~~. ~. it 'IiT.3fT. ~ 859. ~ 15 ~. 1961 ~ ~ ~ ~ it
afR <r.T.3fT. ~ 3263(af). ~ 21 ~. 2016 ~ atfcnpm: ti"1Ii"tfmr~~ it I
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MINISTRY OF LAW ANDJUSTICE

(Legislative Departmeat)

NOTIFICATION

NewDelhi, the 7th April,2017

S.O. 1133(E).-In exercise of the powers conferred by section169read with section33 of the Representationof
People Act, 1951 (43 of 195I). 'the Central Government after consuItiog the Election Commission hereby makes the
following rules further to amendthe Conductof Elections Rules, I96I,namely:-

1. (I) These rulesmay be calledthe Conduct of Elections(Amendment) Rules,2017.

(2) They shall come into forceon the date of theirpublication in the OfficialGazette.

2. In the Conduct of Elections Rules, 1961 (hereinafterreferred to as the said rules), in FORM 2A. in
PARTlIlA.-

(a) the existingparagraph shall be numbered as sub-paragraph(I) thereof;

(b) after the sub-paragraph (I) as so numbered, the following sub-paragraphs shall be inserted,
namely:- .

"(2) Whether the candidateis holding anyofficeof profit under theGovernment of India or State
Government? (YeslNo)

-If Yes, detailsof'the office held .

(3) Whether the candidatehas been declared insolvent by any Court? (Yes/No)

-If Yes, has he beendischarged from insolvency .

(4) Whetherthe candidateis under allegianceor adherence to any foreigncountry? (Yes/No)

-If Yes, give details .

(5) Whether the candidatehas been disqualifiedunder section 8A of the said Act by an order of
the President? (Yes/No)

-If Yes, the period forwhich disqualitied .

(6) Whether the candidate was dismissed for corruption or for disloyalty while holding office
under the Governmentof India or the Governmentof any State? {YesfNo)

-If Yes, the date of such dismissal. .

(7) Whether the candidatehas any subsistingcontracus) with the Government either in individual
capacity or by trust or partnership in whichthe candidate has a share for supply of any goods
to that Government or for execution of works undertaken by that
Government? (Yes/No)

-If Yes, with whichGovernment and detailsof subsisting contract(s) .

(8) Whether the candidate is a managing agent, or manager or Secretary of any company or
Corporation (other than a cooperative society)in the capital of which the Central/ Government
or State Government has not less than twenty-fivepercent share? (Yeslno)

-If Yes, with whichGovernment and thedetails thereof .

(9) Whether the candidatehas been disqualifiedby the Commission under section lOAof the said
Act (YesfNo)

-Ifyes, the date of disqualification "

3. In the said rules, in FORM2B, in PART UIA,-

(a) the existing paragraph shall be numbered as sub-paragraph (I ) thereof;

(b) after the sub-paragraph (I) as so numbered, the following sub-paragraphs shall be inserted,
namely:-

"(2) Whether the candidate is holding any office of profit under the Government of India or
StateGovernment? (Yes/No)

-If Yes, details of the office held , .
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(3)Whether the candidate has been declared insolventby any Court? (Yes/No)

lfYes, has he been discharged from insolvency .

(4) Whetherthe candidate is under allegianceor adherence to any foreigncountry? .........(YesfNo)

-IfY es, give details ..
(5) Wbcther the candidate has been disqualifiedunder section SA of the said Act by an order of

the President? (YeslNo)

-lfY es, the period forwhich disqualified ..

(6) Whether the candidate was dismissed for corruption or for disloyalty while holding office
underthe Government of India or the Governmentof any State? (YesINo)

-If Yes, the date of such dismissal. ..

(7) Whether the candidate has any subsisting contract(s) with the Government either in individual
capacity or by trust or partnership in whichthe candidate has a share for supply of any goods
to that Government or for execution of works undertaken by that
Government? (Yes/No)

-If Yes, with which Government and detailsof subsisting contract(s) .

(8) Whether the candidate is a managing agent, or manager or Secretary of any company or
Corporation (other than a cooperative society) in the capital of whichthe Central! Government
or StateGovernment has not less than twenty-fivepercent share? (Ycs/no)

-If Yes, with whichGovernment and the details thereof.. ..
(9) Whether the candidate has been disqualified by the Commission under section lOAof the said

Act (Yes/No)

-If yes, the date of disqualification "

4. In the said rules, in FORM 2e. in PART 11,-

(a) the existingparagraph shall be numbered as sub-paragraph(I) thereof;
(b) after the: sub-paragraph (I) as so numbered, the following sub-paragraphs shall be inserted,
namely:-

"(2) Whether the candidate is bolding any office of profit under the Government of India or State
Government? (Yes/No)

-If Yes, details of tile office held ..

(3) Whether the candidate has been declared insolventby any Court? (YeslNo)

-If Yes, has he been discharged from insolvency .

(4) Whether the candidate is under allegiance or adherence to any foreign country? .........(YeslNo)

-If Yes, give details .
(5) Whether the candidate has been disqualified under section SA of the said Act by an order of
the President? (Yes/No)

-If Yes, the period forwhich disqualified .

(6) Whether the candidate was dismissed for corruption or for disloyalty while holding office
under the Government of India or the Governmentof any State? {YeslNo)

-If Yes, the date of such dismissal .

(7) Whether the candidate has any subsisting contracus) with the Government either in individual
capacity or by trust or partnership in which the candidate has a share for supply of any goods
to that .Government or for execution of works undertaken by that
Government? (Yes/No)

-If Yes, with which Government and detailsof subsisting contract(s) .

(8) Whether the candidate is a managing agent, or manager or Secretary of any company or
Corporation (other than a cooperative society) in the capital of whichthe CentraUGovernment
or Slate Government has not less than twenty-fivepercent share? (Yeslno)

-If Yes, with whichGovernment and the details thereof.. ..
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(9) Whether the candidate has been disqualifiedby the Commissionunder section lOAof the said
Act ......•....... (YeslNo)

~Ifyes. thedateof disqualification "

S. In litesaid rules. in FORM20. in PART 11.-
(a) the existing paragraphshall be numbered as s~ragraph (1) Ihcrcof;

(b) after the sub-paragraph (1) as so numbered. the following sub-paragraphs shall be inserted.
namely:-

M(2) Whether the candidate is holding any office of profit under lite Government of India or State
Government? (YeslNo)

-If Yes. detailsof the office held .

(3) Whether the candidatehas been declaredinsolvent by anyCOurt? (YesINo)

-If Yes. bas be been discharged from insolvency .

(4) Whether the candidate is under allegiance.or adherence to any foreign country? (YesINo)

-If Yes. givedetails .

(5) Whether the candidate has been disqualified under section SA of the said Act by an order of
the President? (YesINo) .

-If Yes. theperiod for which disqualified .

(6) Whether the candidate was dismissed for corruption or for disloyalty while bolding office
under theGovernment of India or liteGovernment ofany State? (YesINo)

-If Yes. the date of such dismissal.. .

(7) Whether thecandidate has any subsistingcontract(s) with the Government either in individual
capacity or by trust or partnership in which the candidate has a share for supply of any goods
to that Government or for execution of works undertaken by that
Government? (YeslNo)

-If Yes, withwhich Government and details of subsisting contract{s) .

(8) Whether the candidate is a managing agent. or manager or Secretary of any company or
Corporation (other than a cooperativesociety) in the capitalof which the Central!Government
or State Government has not less than twenty-five percentshare? (Yes/no)

-If Yes. withwhich Government and the details thereof .

(9) Whether thecandidate has been disqualifiedby the Commissionunder section lOAof the said
Act (Yes/No)

-If yes. thedate of disqualification "

6. In the said rules. in FORM2E. in PART 11.-

(a) the existing paragraphshall be numberedas sub-paragraph (I) thereof;

(b) after the sub-paragraph (I) as so numbered. the following sub-paragraphs shall be inserted.
namely:-

"(2) Whether thecandidate is holdingany office of profit underthe Government of India or State
Government? (YeslNo)

-If Yes. detailsof the office held .

(3) Whether thecandidate has been declaredinsolvent by anyCourt? (Yes/No)

-If Yes, has he been discharged frominsolvency .

(4) Whether thecandidate is under allegianceor adherence 10 any foreign couatry? (YeslNo)

-If Yes. givedetails .

(5) Whether the candidate has been disqualified under sectionSA of the said Act by an order of
the President? (Yes/No)

-If Yes. theperiod for which disqualified _ .
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(6) Whether the candidate was dismissed for corruption or for disloyalty while holding office
under the Government of India or the Government of any State? (YesINo)

-If Yes, the date of such dismissal.. ········ .
(7) Whether the candidate bas any subsisting contnCt(s) with the Government either in individual

capacity or by trust or partnership in which the cutdidate has a share for supply of any goods
to dw Government or for e)(~ of works undertaken by that
Govemmcnt? (YesINo)
-If Yes. with which Government and details of subsisting contract(s) .

(8) Whether the candidate is a managing agent, or manager or Secretary of any company or
Corporation (other than a cooperative society) in the capital of which the Central! Government
or State Government has not less than twenty-five percent share? (Yeslno)

-If'Yes, with which Government and the details thereof .

(9) Whether the candidate has been disqualified by the Commission under section lOA of the said
Act (YeslNo)
-If yes, the date of disqualification ..

7. In the said rules. in FORM 26. in PART A.-

(a) for paragraph (3), the following paragraph shall be substituted, namely:-

"(3) My contact telephone number(s) islare ·.·········· and my emaillD (if,ny)
is and my social media account(s) (if any) is/are (i)
................................ (ii) (iii) .

(b) after paragraph (9), the following paragraph shall be inserted, namely:­

"(9A)Details of source(s) of income:

(a) Self .

(b) Spouse ..
[F. No. H-IIOI9/1312016-Leg.lI]

Dr. REET A VASISHT A. Add!. Secy.

Footnote: The principal rules were published in the Gazette of India. Extraordinary, vide number S.O. 859. dated the
15th April, 1961 and last amended vide number S.O. 3263(E), dated the 21" October, 2016.
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